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1. Background:
The Hon’ble NGT, Principal Bench, New Delhi took Suo Moto cognizance

of the present case based on the newspaper clip titled "khanij mafiyao ke hausle
buland raet ghaat mein avaidh uttkhanan rokne gayi khanij team per jaanleva hamla
gaadiyo mein todfod kisiki sheh prr gundagardi" appeared in Lalluram.com dated
30.01.2024 and registered in the Hon’ble NGT (PB), New Delhi as O.A. No. 252 of
2024,

In the above matter, Hon’ble NGT, Principal Bench, New Delhi vide its Order
dated 20.3.2024 constituted a Joint Committee comprising of (i) State Pollution
Control Board (ii) Regional Director, MOEF&CC (iii) Regional Director, Central
Pollution Control Board and (iv) District Magistrate Gariaband and directed the said
Committee to submit factual report within two months. Hon’ble Principal Bench
transferred the matter to the Hon’ble NGT Central Zone Bench, Bhopal and the case
is renumbered as O.A. 89 of 2024. In the above said Order dated 20.3.2024, Hon’ble
NGT appointed the Central Pollution Control Board as nodal agency for
coordination and compliance. The Order of the Hon’ble NGT, Principal Bench dated
20.03.2024 is enclosed as Annexure-01.

2. Constitution of Joint Committee:

In compliance with the Order dated 20.3.2024 of Hon’ble NGT, New Delhi
and based on the nominations received from the organizations concerned, a Joint
Committee has been constituted by the Regional Directorate CPCB Bhopal vide
letter No.74 dated 09.4.2024, comprising the following members:

(i). Sh. P. Jagan, Regional Director, CPCB, Bhopal.

(i). Dr. M.T. Karuppiah, Scientist-E, MoOEF&CC, Sub-Office, Raipur.
(iii). Sh. Vishal Maharana, Deputy Collector, Gariaband.

(iv). Sh. Prasnna Sonkar, AE, CECB, Regional Office, Raipur.

The committee constitution letter dated 9.04.2024 is enclosed as Annexure-02.

3. Terms of reference (ToR) to the Joint Committee:

The Terms of the Reference (ToR) to the Joint Committee referred therein the
Order dated 20.03.2024 of Hon’ble NGT in the above matter inter-alia include the
following:
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. Committee shall visit the site, collect relevant information and submit a
factual report within two months before Registrar of Central Zonal Bench at
Bhopal.

To assess whether the alleged illegal sand mining taking place in Kutena,
village Panduka of Gariaband district of Chhattisgarh and action initiated /
taken, if any, on excavation and transportation of sand from the said areas.

Any damage has been caused to the environment and river ecology.

. Steps taken under the provisions of Environment Protection Act, 1986 and
Environmental laws against the violators for causing damage to the
environment by indulging in illegal mining.

4. Meeting of the Joint Committee:

An introductory meeting of the Joint Committee was held on 25.04.2024
(AN) through video conferencing. All the members of the Joint Committee were
present and deliberated the ToR to the Committee and the issues involved therein,
which inter-alia include the following:

(i). To collect District Survey Report (DSR) of the area from Directorate of
Geology and Mining & Mineral Resource Department.

To collect information about status of FIR and its present status.
Information about constitution of District Level Task Force.

Collection of information regarding EC/CTO/Permission accorded by
Government for sand mining in this area, if any.

(v). Land use of area under question as per revenue record.

(vi). Quantity of sand illegaly mined and seized during the incident.

Committee was informed by the officers of District Mining office, Gariabandh
that the incident of alleged illegal sand mining occurred on 29.01.2024 at Kutena
village near Panduka of Gariabandh at the bank of Pairi River which is a tributary of
the Mahanadi. When the information regarding illegal mining was received by the
team of mining department, they immediately rushed to the site and on reaching the
said site in mid night, the team of the Officers observed that 2 Hyva truck and 3
chain mounted digging machines were deployed for illegal sand excavation from
river site. The mining officer, who visited the site, seized the 02 Hyva trucks
deployed for illegal sand mining and reported the incident to the nearest police
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station. During this event an accused party forcefully snatched one chain mounted
digging machine from the officials and created threat and hindrance for performing
their official duties. In this regard, a complaint was lodged by the mining office and
in this regard FIR has been filed on 30/01/2024 against Mahesh Chabda, Suresh
Sahu, Kaliram Sahu, Rahul Bandhekar and Ors. On the basis of the FIR, 07 persons
were arrested. Thus, immediate action was taken by the District Administration.
Copy of FIR filed and subsequent chargesheet issued is enclosed as Annexure-03.

In continuation to the meeting held, site inspection of the area under question
was undertaken by the Joint Committee on 30.04.2024 in presence of the Officers
from the Revenue authority concerned, Officers from State Mining Department,
Sarpanch of the area. List of participants in the inspection is placed as an Annexure-
04. An opportunity was given to the local residents to submit their views before the
Committee. During the site inspection all the members of the Joint Committee were
present and discussed the facts, issues and the Terms of the Reference (ToR) to the
Joint Committee referred therein the Order dated 20.3.2024 of Hon’ble NGT.

5. Background of the area under question:

Pairi River is one of the important tributaries of River Mahanadi. This river
originates from the Bhatigarh hills located near Bindranavagarh of Gariaband
District and it joins the Mahanadi near Rajim, Gariaband district in Chhattisgarh.
The total length of this river is 130 KM and total 49.56% area of the district is being
irrigated through this river. Pairi River flows north from here and makes “Triveni
Sangam” at Rajim.

6. Submission of the State Mining Department:

As per the information given by Mining Officer, Gariaband, the mining was
carried out on very small part of Khasra no. 01. The incident of alleged illegal sand
mining took place in revenue land and transportation route of vehicle is in private
land, the written submission made available by Patwari is enclosed as Annexure-
05. District Mining Officer, Gariaband also informed that presently no sand mining
leases are allotted at river bank at Kutena village. The mining department also
informed that in last four years during 2020 to 2024, total 26 incidents of illegal sand
transportation and 02 incidents of illegal sand mining were reported and action has
been taken in accordance to rules. The information made available by the mining
department is enclosed as Annexure-06.
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7. Status of Statutory requirements:

In pursuance to the Order dated the 27" February, 2012 of Hon’ble Supreme
Court of India in 1.A. No.12- 13 of 2011 in Special Leave Petition (C) N0.19628-
19629 of 2009, in the matter of Deepak Kumar etc. Vs. State of Haryana and Others
etc., prior environmental clearance become mandatory for mining of minor minerals
irrespective of the area of mining lease. Ministry of Environment, Forest and Climate
Change in consultation with State Governments has prepared Guidelines on
Sustainable Sand Mining detailing the provisions on environmental clearance for
cluster, creation of District Environment Impact Assessment Authority and proper
monitoring of sand mining using information technology and information
technology enabled services to track the mined-out material from source to
destination. Therefore, in exercise of the powers conferred by sub-section (1) and
clause (v) of sub-section (2) of section 3 of the Environment (Protection) Act, 1986
read with clause (d) of sub-rule (3) of rule 5 of the Environment (Protection) Rules,
1986, the Central Government vide notification S.0. 141(E) dated 15" January, 2016
made amendments in the EIA notification, 2006 incorporating District Environment
Impact Assessment Authority (DEIAA) for matters falling under Category ‘B2’ for
mining of minor minerals in the said Schedule.

The term 'minor mineral’ is defined in clause (e) of Section 3 of Mines and
Minerals (Development and Regulation) Act (MMDR Act) 1957: '3 (e) "minor
minerals" means building stones, gravel, ordinary clay, ordinary sand other than
sand used for prescribed purposes and any other material which the Central
Government may, by Notification in the Gazette of India declare to be a minor
mineral. The term “ordinary sand’ used in clause (e) of Section 3 of the MMDR Act,
1957 has been further clarified in rule 70 of the MCR, 1960.

Accordingly, the Central Government had constituted the District Level
Environment Impact Assessment Authority (DEIAA), for grant of environmental
clearance for Category 'B2' Projects for mining of minor minerals, for all the districts
in the country. However, in compliance with the order dated 13.09.2018 of Hon’ble
NGT-PB in O.A. No. 186 of 2016 titled Satendra Pandey Vs MoEF&CC & Ors.,
DEIAA:s are not functioning, since October, 2018 and such projects are being dealt
by the respective State Environment Impact Assessment Authority (SEIAA). As part
of Post environmental clearance monitoring, MoEF&CC vide its notification S.O.
637(E) dated 28.02.2014 has delegated the powers to State/Union Territory
Environmental Impact Assessment Authority to issue show cause notice to project
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proponent in case of violation of Conditions of Environmental Clearance issued by
the said authority and to issue direction for keeping the said EC in abeyance or
withdrawing it. Thus, for category ‘B’ projects SEIAAs are responsible for EC
monitoring. Based on the information made available to the Committee, it has been
observed that in the present case no environmental clearance has been accorded for
sand mining in the alleged area under dispute.

Illegal Mining: In accordance with the Judgment dated 02.08.2017 of
Hon’ble Supreme Court of India in W.P. No. 114 of 2014 in the matter of Common
Cause Vs Union of India & Ors., any mining activities which are not governed under
the provision of Environment (Protection) Act, 1986, The Water (Prevention &
Control of Pollution Act, 1974, The Air (Prevention & Control of Pollution) Act,
1981, Forest Conservation Act, 1980, Wildlife Protection Act, 1972, shall be
considered as illegal mining within the provision of section 21(5) of Mines and
Minerals (Development & Regulation) Act, 1957 (MMDR Act) and the concerned
authority shall take necessary action within the provision of MMDR Act. As per the
provision of 23(C) of MMDR Act, the State Government is empowered to make
rules for preventing illegal mining, and transportation & storage of illegal minerals.

8. Field Observations of the Committee:

(i).  GPS location of the River Pairi at Kutena village has been recorded using a
mobile-based GPS application. The google map of the alleged sand mining site and
photographs taken during the inspection are enclosed herewith. The geographical
coordinates of Kutena mining site are 20°46°18.34°°N, 81°55°28.16’E.

(i1).  Committee visited the stretch of River Pairi located near Kutena village. On
the day of site inspection, no tractors, dumpers, trollies and sand excavation activity
were observed at Pairi River bank at Kutena. No transportation of sand was observed
by the Committee at the time of visit. However, observed small size tranche and pits
filled with water during visit.

(iii). The Gram Panchayat on 30.01.2024 wrote a letter to the District Collector and
requested for prevention of illegal mining at Pairi River. Gram Panchayat also
informed that they have not accorded any permission to any contractor and the said
letter is enclosed as Annexure-07.

(iv). During the visit, there is no flow in the River. However stagnant water
available in small patches was observed at the site of incident which is also indicated
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that there is no any sand mining activity in the recent past, since no tyre and other
vehicles impression was seen.

7
Kutena Village CG S~ TS CE e M Legend
Incident of illegal sand mining on 29.1.2024 '.) « @ 2727 2777 108 2727 777 2277277777
@ 29777
Q Aadhar enrolment Center Gram Panchyat Panduka
9 Feature 1
¥ Incident site
? Kutena

Google view of Kutena village with site of alleged at Pairi River

9. Observation of the Joint Committee on the ToR to the Committee and
recommendations:

(1). Whether there is any illegal mining of sand taking place in Kutena, Panduka
of Gariaband district and any action has been taken on excavation and
transportation of sand from the said areas.

As per Rule (3) of Chhattisgarh Minor Mineral Ordinary Sand
Quarrying and Trade (for scheduled areas) Rules, 2023, quarrying and transportation
of sand may be carried out in accordance with and subject to the conditions
prescribed in these rules by Gram Panchayat/Urban body in the Scheduled areas of
the State. As per Rule (4) for obtaining any sand quarry lease, the concerned Gram
panchayat needs to submit an application in Form-1 to the Mining section of the
concerned District. In accordance with sub-rule (4) of rule (8) of Chhattisgarh Minor
Mineral Ordinary Sand Quarrying and Trade (for scheduled areas) Rules, 2023,
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based on fulfilment of the conditions specified in sub-rule (3) of rule (8), the
Sanctioning Authority may grant quarry lease to the concerning Gram
Panchayat/Urban body. Rule 14 stipulates to form flying squads at district and
directorate level for effective control on illegal Quarrying/transportation/ storage of
ordinary sand and other minerals.

Based on the information made available by the District Mining Officer, the
Committee observed that no permission for sand mining has been accorded in this
area. This area comes under Scheduled area and thus Kutena Panchayat can only
obtain the permission of sand mining from the District Collector as per the procedure
mentioned in Gazette notification dated 19.01.2023, which is enclosed as
Annexure-08. As informed by the Sarpanch, so far, the panchayat has not applied
seeking permission for sand mining due to their constraints and lack of awareness
on the procedures of getting EC and other NOCs.

Based on the documents made available by the Mining Department, the
Committee observed that an incident of illegal sand mining was reported on
30.01.2024. On the day of the illegal mining incident 2 Hyva trucks and 3 chain
mounted machines were deployed for illegal sand excavation from River site. After
receiving information, the mining officer reached the site and seized the vehicles
involved in mining and sent to nearest police station. While taking seized vehicles
to the police station, accused party forcefully snatched the chain mounted machine
from the officials and created hindrance in performing the official duty. The Mining
Inspector on duty lodged a complaint. Based on the complaint Police Authority filed
FIR on 30.01.2024 at police station of Panduka under Cr.P.C. Based on the FIR filed,
police arrested 4 persons and 3 are absconded from the spot. Later police arrested
the other 3 absconded members too. The copy of the FIR and brief submitted by the
in-charge of the concerned Police Station is submitted under para 4 as Annexure-3.

The mining department seized two vehicles (Hyva) bearing the registration
No0.CG-07-CP-8195 and CG-07-CN-9029 and imposed penalty of Rs. 26500/- each
and the same has been challenged before the Chief Judicial Magistrate, Gariaband
District on 06.02.2024. The said matter is under sub-judice. The details of the seized
vehicle i.e. name of owner, vehicle number, quantity of sand seized, penalty imposed
and correspondence in this regard with Chief Judicial Magistrate, Gariaband District
for both the vehicles are enclosed as Annexure-09.

As per report of Assistant Mining Officer of the Gariaband District, as
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mentioned above two vehicles seized and 3 m? sand was filled in each vehicle. The
total market value of the 6 m3 sand was Rs.2700/-

(i1). Whether any permissions have been issued for excavation and
transportation of sand as per DSR from the said areas.

As per DSR of Gariaband district 2019, 5.0 hector sand area identified in
Khasra No. 01 of Tehsil Chura of village Kutena at River Pairi, however it is not
allotted for mining purpose. The Sarpanch of the area also informed that so far
neither panchayat sought permission from Government nor given any permission to
anyone for mining and transportation of sand from Kutena village, the copy of the
2019 DSR of Gariaband district is enclosed as Annexure-10. To keep vigil on any
illegal mining and transportation activity of sand in sensitive areas of the district a
task force committee has been constituted by District Administration comprising the
members of District Administration, Mining, Police and RTO. The said order of the
Committee is enclosed as Annexure-11.

(i11). Whether there are any ditches formed in the said areas.

Though, there was an incident of reported illegal sand mining, the alleged
mining activity has been stopped immediately by the Officers concerned and the
excavated mineral (sand) has not been transported. However, during visit observed
small size tranche and pits filled with water. The District level task force Committee
also keep vigil over the area.

(iv). Environmental compensation

As per Rule 21 of MMDR, Act 1957 and Rule 71 of Chhattisgarh Minor
Mineral Rules, 2015, State Mining Department seized the vehicles deployed and
imposed penalty of Rs. 26500/- on each vehicle. As per FIR document total 6 m®
(3+3) sand had been excavated by two Hyva machines and mining team caught them
at the early stage of mining and thus the accused could not excavate more quantity
of sand.

As per O.A. No. 360/2015 in the matter of National Green Tribunal Bar
Association Vs. Virendra Singh (State of Gujarat) at Hon’ble NGT (PB) New Delhi,
a report was prepared by a committee to recommend a scale of compensation to
Hon’ble NGT (PB) to deal with cases of illegal sand mining in whole of country.
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The committee considered two approaches: Approach 1: Direct Compensation based
on the market value of extraction, adjusted for ecological damages and Approach 2:
Computing a Simplified Net Present Value (NPV) for ecological damages.

Based on the above report, Hon’ble NGT vide order dated 26.02.2021 directed
that the scale of operation of compensation as per report dated 30.01.2020 (Approach
- 2) was to be adopted by all States/UTs and Environment Secretary to evolve an
appropriate mechanism for assessment of compensation in all Districts of the State
and for utilisation of recovered compensation for restoration of environment by
preparing appropriate action plan.

Further, in compliance of NGT order dated 26.02.2021, CPCB vide letter
dated 11.06.2021 issued directions to Environment Secretaries of States/UTs to
evolve an appropriate mechanism for assessment of compensation in all Districts of
the State and for utilization of recovered compensation for restoration of
environment by preparing appropriate action plan. Chhattisgarh State yet to
formulate State specific Environment Compensation (EC) formula and thus
Approach-2 as mentioned above has been used for imposing EC, the formula
calculation as given below:

“Compensation Charge (Scenario II - explicit accounting of NPV). In situations
where the risk categorisation is unavailable or pending calculation, the following
Discount Rates may be considered:

Severity

Mild

Moderate

Significant

Severe

Risk Level

1

2

3

4

Risk Factor

(RF)

0.25

0.50

0.75

1.0

Discount (r)

8%

7%

6%

5%

Market Value* of Illegally Mined Material (D) 1089*6 = Rs. 6534/-
Annual Value of Foregone Ecological Values (D*RF) 6354*1 = Rs. 6534/-

e The market value of material (Sand) as per PWD CG 2022 NH Zone it is
Rs. 1089/- per m3, hence committee decided to take latest and higher side
market rate for EC calculation.

6 m?® sand seized during raid of mining department.
RF=1 as severe risk factor taken for calculation.

Joint Inspection Reportin OA 89/2024 April. 2024 9



Formula for Present VValue of Foregone Ecological Values (@ 5% discount
rate and over 5 years (t) is:

5 *
PV = thl ((L;:il):f)

Therefore, Present value as calculated will be:

PV = (Groos) * (Groos) * (Groos) * (wooos) * (Faesr)

PV =6222.85 + 5926.53 + 5644.31+ 5375.54 + 5119.56

PV = Rs. 28288.8/-
PV ~ Rs. 28289/-

Net Present Value (NPV) = PV-D
NPV = 28289-6534 = Rs. 21755/-

In view of the above Environmental compensation of Rs 21,755/- (rupees twenty-
one thousand seven hundred and fifty-five only) may be imposed on the violators

who are committed / associated in the illegal mining and transportation of sand.
The District Collector, Gariaband may recover the same from the violators.

10. Conclusion and Recommendations: -

The Committee noted that District administration has taken action against the
violators under MMDR Act, 1957 and Chhattisgarh Minerals Rules, 2015 and seized
the vehicles deployed for illegal mining and arrested 07 persons under various
sections of Indian Penal Code 1860 and the matter is under trial. The District
administration also imposed penalty of Rs 25,000/- under Rule 71(5) of Chhattisgarh
Minerals Rules, 2015 and a penalty of 53000/- (26500 + 26500) on two seized
vehicles.

For the violation that took place on 29/01/2024, the Committee recommends
to levy an Environmental compensation of Rs.21,755/- on the violators who
committed the illegal sand mining and transportation. The District Collector,
Gariaband may recover the same from the violators. Further, Environmental
compensation may also be levied by Mining Department on vehicles deployed in
the illegal mining as per Order dated 26.02.2021 of Hon’ble NGT-PB in O.A.
No0.360/2015.
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Further, the Committee suggests the following recommendations to adopt the
authorities concerned.

11. Recommendations for preventing illegal sand mining:

(i). District authorities shall strengthen the site inspections mechanism by the
Revenue Department and Mining Department of the State Government at
regular intervals.

(i). The State Government should provide adequate manpower, police security
and vehicles etc. to the authorities concerned for regular monitoring of illegal
sand mining, if any.

Entry of heavy vehicles and digging machinery strictly be prohibited in the
river bed.

Warning boards intimating the penalty for illegal mining and transportation of
sand should be placed by the Mining Department at village Kutena, along with
contact details/phone/mobile of the official to whom the
information/complaint can be made, if any one who notices illegal mining.

The Mining Department of the State should keep vigil on the river and if any
kind of unauthorized construction of passage for vehicle or obstacle to flow
of water is observed, concerned Officer(s) shall take immediate action.

All precaution shall be taken by Mining Department and Water Resources
Department of the State to ensure that the water stream flows unhindered and
process of natural river meandering doesn’t get affected. The District
Administration shall remove the unauthorised pathway made, if any, across
the river near village Kutena.

The State Environment Department may evolve an appropriate mechanism for
assessment of compensation in all districts of the Chhattisgarh State and for
utilization of recovered compensation for restoration of environment by
preparing appropriate action plan as per order dated 26.02.2021 of Hon’ble
NGT-PB in O.A. N0.360/2015 and directions dated 11.06.20210of CPCB.

12. Other recommendations:

(viit). DSRs needs to be prepared very carefully, based on physical surveys and
replenishment studies. DSR needs to be regularly updated, since sand
deposition is in dynamic nature. While awarding sand mining leases,
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important factors viz. deposition and replenishment of sand, areas of erosion,
distance from infrastructural structures need to be considered.

The mining department should ensure compliance of provisions of EIA
Notification, 2006, Sustainable Sand Mining Guidelines, 2016; Enforcement
and Monitoring guidelines for sand mining 2020; The Environment
(Protection) Act, 1986; The Water (Prevention and Control of Pollution) Act,
1974; The Air (Prevention and Control of Pollution) Act, 1981 and the
Regulations of Central Ground Water Authority.

Chhattisgarh Environment Conservation Board (CECB) shall ensure that all
the sand mining projects accorded EC are being operated only after obtaining
requisite CTE/CTO under Water (Prevention and Control of Pollution) Act,
1974, the Air (Prevention and Control of Pollution) Act, 1981.

Geo-fencing of sites, their physical demarcation, allotment of geocoordinates
to all the pillars and its constant physical inspection and electronic
surveillance is a must to ensure that the mining activity is as per the approved
mining plan and no illegal mining and detrimental to the environment.

Awareness shall be created to the villagers about utilisation of sand from
scheduled area by obtaining proper permissions from the authorities

concerned.
é\ a1l ’\(‘M

~shri. P. Jagan Dr. M.T.Karuppiah
Regional Director, CPCB, Scientist-E MoOEF&CC

Bhopal Sub-Office, Raipur

Shri. Vishma Shri. Prasnna Sonkar

Deputy Collector, AE, CECB, Regional Office,
Gariaband Raipur

- - rﬂiT € [_q)i_j’ﬁ

Dr. Anoop Chaturvedi
Scientist-B, CPCB, Bhopal
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Photograph of the Committee visit

Committee visit at village Kutena, Gariaband

1:45
Note: kutena sand mine

Longitude: 8 6,,3,574— S 5 ¢
ccuracy: 1900.0 m . . .
memo-zozuo:sz J Committee meeting at site

Note: starprocessor
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View of the alleged
Mining site at village
Kutena, Gariaband

Latitude: 20762457
iLongitude: 81.926658
: 103
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View of Pairi River
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View of Pairi River
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Annexure-01

Item No. 05 Court No. 2

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIFAL BENCH, NEW DELHI

Original Application No. 252/2024
News Item titled “khanij mafiyao ke hausle buland raet ghaat mein avaidh
uttkhanan rokne gayi khanij team per jaanleva hamla gaadiyo mein
todfod kisiki sheh prr gundagardi® appearing in Lalluram.com dated
30.01.2024

Date of hearing: 20.03.2024

CORAM: HON'BLE MR. JUSTICE SUDHIR AGARWAL, JUDICIAL MEMBER
HON'BLE DR. A. SENTHIL VEL, EXPERT MEMBER

Respondent: Mr. Abhinay Sharma, Ms. Deeksha Prakash & Ms. Kirti Vyas, Advs. for
CECB
Mr. Saurabh Balwani, Adv. for CPCB (Through VC|

ORDER

1. This Original Application under Sections 14 and 15 of National
Green Tribunal Act, 2010 (hereinafter referred to as ‘NGT Act, 2010°) has
been registered in exercise of suo moto jurisdiction based on a news item
published in Lalluram.com, dated 30.01.2024 under the title "khanij
maliyao ke hausle buland raet ghaat mein avaidh uttkhanan rokne gayi
khanij team per jaanleva hamla gaadiyo mein todfod kisiki sheh prr
gundagardi”.

2. News item shows that illegal mining, excavation of minerals and
sand is being carried out in Panduka area of Gariaband District State of

Chhattisgarh.

3 Report shows that heavy machinery and trucks loaded with illegally
mined minerals have been seized.

4. On advance notice given, reply has been filed by Chhattisgarh
Environment Conservation Board stating that FIRs have been registered
against the persons who were found indulged in illegal mining. It is also
said that they have attacked the raid team and vehicles indulging in

1
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illegal mining have also been seized and matter is under further
investigation. However, we do not find any reply as to what steps have
been taken under the provisions of Environment Protection Act, 1986
(hereinafter referred to as EP Act, 1986} and environmental laws against
the violators for causing damage to the environment by indulging in

illegal mining.

5. In our view, substantial question relating to environment has
arisen due to implementation of scheduled enactments under NGT Act,
2010. However, before taken any further action in the matter, we find it
appropriate to obtain a factual report for which purpose we constitute a
joint committee comprising State Pollution Control Board, Regional
Director/Regional Officer, MoEF&CC, CPCB, District Magistrate,

Gariabad.
6.  CPCB shall be the nodal agency for coordination and compliance.

7. Committee shall visit the site, collect relevant information and
submit a factual report within two months before Registrar of Central

Zonal Bench at Bhopal.

8. Since the matter relates to State of Chhattisgarh, records of this
application shall be transmitted to Central Zonal Bench at Bhopal for

further consideration.

9, List on 03.07.2024.

Sudhir Agarwal, JM

Dr. A. Senthil V
March 20, 2024 nthil Vel, EM

géignd Application No. 252/2024
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e ... ..NCRSBmAN.aRH

1AF.A (g wrte o <)
EIRST INFORMATION REPORT
(Under Section 154 Cr.P.C.)
wem e fravé
(aT 154 %5 witean afm & wga)

1. District (Ram:nivamiz PS. ‘ Year (af):2024

FIR No. (mq ey 0021 e =

Date and Time of FIRM.Y . @\ foriw alw wray:  30/0172024  15:50 %
2. SNo. e ) Acts (RPram) Sections (wroidy |
% 1 ¥ 1860 31

R mZ ¥ 1860 204

3 \WiEd 1880 3 -
' T -
T s w1860 147

.8 m¥1860 148

| 7 mZdie60 T e —
' 8 w¥w1860 353

‘ 9 WY 1860 186 |
10 |w€ise0 T e T _______j-
3. (a) Occurrence of offence (WTy H Tz):

1. Day (f7): Wik

Date From (RATS ¥ ): 30/01/2024 Date To { RFvtw e ); 3000172024

Time Period {GWa Safl): mpU 1 Time From (ava ¥ ) 00:10 WX

Time To (Ewd 3%): 00:10 Wy

(b)information received at P.S. (Wi gt gum ww g ):

Date (F2=1w ): 3000172024

Time (UW3): 15:50 7
(c) General Diary Reterence (Yrammwen 4z ): Entry No. (nfrf2 w.): 010
Date & Time (71w i wwa): 30/01/2024 15:50 &
4.Type of Information (U W TON): Oral

$. Place of Occurrence (BXATHM):

1.(a) Direction and distance from P.S.(arn @ 3h A e ):  uilw, 03 feht
Beat No. (fiz ¥.):

{b) Address (TT): TW R A& AR B U

(c) In case, outside the limit of this Police Station, then (af, v dim & g §
Name of P.S.(8TAT ® 7TH):

District{State) (Fyon (T93)):



oo NORBMmAm, ¢

6. Complainant / informant (foerareirgaareaf ): &

(s) Name (TH): TWN &< UTF

(b) Father's Name (Fan &1 1) :

T T

{c) DatelYear of Birth (%= Rfd anf): 1969
{d) Nationality (ffzam): W

(8)UID No. (garfh d.):
(1) Passport No.(arauw¥é 1.):

Date of issue (A0 W @ RAfY):
Place of issue (IT0 W w1 var ):
(g) d detalls (Rluon c-u.vm ) c-rd.mpon.un No..Driving License,PAN)

| (wd) _ mwwm)_* (e )

| 8.Ne. T WdType i Id Number I

$.No.(m5.4.)] Address Type (¥ w1 Te¥) -
1 Iﬁ%%mm

[P o itz el i, B, v

Mobite (ftaTyw d.): 91-8839532363

7.Detalls of inown/suspected/unknown accused with full perticulars (W% / Wik / s aqe wT

Firerw wff af):

Accused Mors Than (T8 aindt 7w @ aftre g o) vwam):

SNo..  Name Alias Relative’s Name Present Address
@) ) @) (Feezre ot am) (erfmver aom)
1 [vte o 1. —.m.iﬁciﬁwmm}
7 T TR 1. N, T IR, SOV, AT |
3 |wivmrang 1. QN T T, DT, T |
4 [agwanw 1 -—m.'ﬁumuﬁﬁmm-
5 |ammri
s mmmmmwmmmlwmwaﬂa A
o wort ¥ wrw):
afts swfd) T et A
9. Particutars of properties of interest (SafFtry wrafly e frarw):
. S.Ne. Calegory;  Property Type | Description Value(in Re/)
m.,"”(:%m | (eevemwn | (Rraw) o (e
10. Total value of property (In Re/-)}-arafty # $x yea(e ):
11. Inquest Report/ U., case No., umqum:qamc e )
‘S.No. (B.4. Number o o,
2
.i
¢
m
A




- — ———

LLF. (o ol

12.First information contents (WEW &1 ACT ):

¥ o wraern Wi s itz 3 W B0 ¥ g w weed § s R 20.01.2024 B IW
2 35 7 oz A e ey et ) P O an a7 AFREY ¥ 0% T 40 AT 0
CG 02 2950 ¥ wera @33 s e Pt ey vt 2o CG 23-6119 3 g R e AP
T TR, P Bz, 25 e il 2 s gy aig T URez e o i e
5w O 3 gedon Yo w3 Vg wrk 113 i 3 2) e 50 CG 07 CN 9029 Tt 50 CG 07
CP 8195 T vt & wrdder i axdr vt e v vy Rt & 2 89 WA W T
A 9 T & TS R i W 1 A or ) g 90 CG 07 ON 9029 w0 CG 07 CP
8195 T T & mrad= & amatze e Rrd am a b 10 CG 07 CN 9029 7 &fve glidw
Prez g 10 CG 07 CP 8105 ¥ e A ke v e &1 Wi wd  AZ P Eg A
e v a3 T2 v R vrn A 02 AR @ Vs o Ve an 1 @ & vt ot 3
Wz W i P 5 v R A R st R g o v e 9 O 1 oA e
sRiREaTpEE A a S e Tl 1210 R N DR AR FH
aWg T & TN W 1 % SR Wi CG 23 J 8605, T N 1 W W CG 04 M 5562 ¢ ¢
v wR 3 w0 10 A 15 A & it ¥ ane e il o emm Y, v A w @ A g
Foit R & N v v, e 36 G avg, i ueg, g wiike o e wgeERn § O
alt o e § A v & e S i g ang & 8 et neie B wel Beem o
T T RO TR e v s € A 2 o Ik P e o aven e 52 e @ e
s ¢ P T R e A% it g o i R vl el v 1 g A e o R A
ity A g S o) W 3 ww w2 a1 aje v TR R A ma o s A ) e
FAR S ga el 2 w8 2w 3 w R ok o i o w g gpem § Ry wen R it
MR A s AR W 2R e e i e & 3 g et and v & 2 g § e
wem sty e § s el oot wn g it wwndrpem oft o e )

13.Action taken:Since the above information reveals commission of offence(s) u/s ss
mentioned at hem No. 2.

(6 e wrfant : Y st arved) & o wen § s avow W wabw g 6. 2 3 awe
ssagad )

(1) Registered the case and took up the lnvestigation: BHUSHAN LAL BHAN HC
(wrew ol Fren Al e & firg B ) or DHEl

(Head Constable)) /
(2) Olrected (Name of 1.0} (e afrerhl w1 amn):

Rank (W&): No{¥.):

10 take up the lnvestigation (W wte X3 yre ¥ #3 & fag Ay e ma)

or ()
(3) Refused investigation due to (e ¥ frg ):

or (¥ wTOw $er e @)

3

_NCRS (w..am

)

2%



. .. NCRBmMamy,

T T |.|.F.4wﬁmahm,§,

(4) Transfecred to P.S.(9FT): ' vf
District (Fvw):
on point of jurisdiction (¥ Fmitrer ¥ wrw gwraha) .

FAR. rend mmmlmmmmummwmm.m

wn:mw;ww:mmWJWQmﬂﬁumw

o, ot i 3§ wrn dle g ot Pigen

n{mh |
ROAC.(aR. R v .H)
14.Signature/Thumb impression of the complainant / informant.
| gt & gEngR 1 A W Pam):
15.Date and time of dispatch to the court
(arzrer ¥ w6 Ratw dw owa):
Signature of Officer in charge, Police
Station (g sWrdl & gEmaR)
Name (7): BHUSHAN LAL BHANDHE
Rank(W): HC (Head Constabls)
No.(d.):
-’

29



N.C.R.B (7. H1.am. )
LLE.A (o wfe onf )

Attachment to item 7 of First information Report (Wem ga1 oY & wg 7 dwvm):
| features, deformities and other detalis of the suspect/accused: ( if known / seen )
m:mﬁmam Prpfval ar =0 e m&m:_&mm)

e o e

iS.No.. Sex esr of Birth ' Build rougmm)lcomplom""""mnuaonm.i“
,(“'). (ﬁ:") ﬁ?"‘) (mm (v (&.90.)): , . N'F;ﬁ%)
B S N l - ;
__?.__Js!!__..i e I I .
| 4 g | | L
51 ] L [ ;
. Deformities/ Peculiarities | Teeth Haie Habit(s) Dress Habit(s) |
(Pt Rfyeand) g | o uﬂ) () (TE) ]
f 8 9 10 19 12 13 '
Language Place Of (T waT) Others -
i /Dialect T BumMark |Le Mole  Scar | Tattoo (= |
| (esl) o e fen))  @dged) | @em | em) [eRpeen| 0
: 14 15 16 17_1 18 19 n__
i awuihmo'
F12dm

mmmummummmwwmmwmmmmm
suspectiaccused.
(g &3 ol Z3f fwg oyt af; Frwravesad 7 reemef @fire 1 aftrges & and & o vw o1 3w s awf 2m )
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Attendance Sheet of committee members

Annexure-04

Original Application No. 89 of 2024(CZ) and 252/2024(P8)

News Item titled "khanij mafiyao ke hausle buland raet ghaat mein avaidh
uttkhanan rokne gayi khanij team per jaanleva hamla gaadiyo mein todfod kisiki
sheh prr gundagardi” appearing in Lalluram.com dated 30.01.2024

Date of Visit: 30.4.2024 Location:
S.No | Name and designation Department Signature
V| P T, Regie | b =
Fa L roa
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G #1 W | 5l gove | age A T ol |35 gaw R TgE A s i

1 2020~-21 LG 10 62000 1 50 TINR 50000
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Arst Nagar_ the 19th Jannary 2023
NUSWICATION

No. F 3. 772004/X)1 .~]n exercise of the powers conferred by section 15 of the Mines
and Minerals (Development and Regulaton) Act, 1957 (No. 67 of 1957), the State
Government, hereby, makes the following rules for regulation of quarrying and trade of
minor mineral ordinary sand under the Scheduled Area, namely: -

RULES

1. Bhort title, extent and commencement.- (1) These rules may be called the
Chhattisgarh Minor Mineral Ordinary Sand Quarrying and Trade (for Scheduled Arcas)
Rules, 2023.

2] Theese rales Shall apply ¢o the Scheduled Arcas of the State of Chhattiagarh.

3] These rules sbull come into force on Lhe date of its publiculion in the Official
Guzelle.

2. Definitions.- (1) In theae rules, unicas the context otherwisc requires, -
(a) "Ceiling Price” means price fixed by the District Level Committee;
(b) "Gram Panchayal” means the concerned Gram Panchayat;

(¢ "Distrkt-Level Cummiliee” meuns the Comnmiltee of Officers cunstluted by the
Collccror at the diatricr lewel, which shall funcrion as per the provision mentioned;

(d) "Scheduled Arcas” mcans the Schedulerd Arcas referred to in clauae (1) of Article 244
of the Constitution of india

(e “Urban body" means the concerned Nagar Panchayat/Municipality/ Municipal
Corporation, as the case may be.

(2) Wueds and expressions used in these rules but not defined ahall buve the same
mcaning an asnigned to them in Chhatrisgarh Minor Mincral Rules, 2015 and
Chhatlisgarh Minur Mineral Ordinary Sand Quarrying and Trade Rules, 2019,

3. Quarrying and transportation of minor mineral sand may be carried out in accordance
with and subject 1o the condition prescribed in these rules by Gram Panchayat/Urban
body in the Schoduled Arcas of the Stare:

Pravided that nothing contained in theae rules shall apply to any such quarry
leuse granied before tbe tdme of coming inlo furce of thesc cules.

4. Application for Quarry lease.. (1) For obwaining sund Quarry lease, the concermed
Gram Panchayst/Urban body will aubmit, in preacribed application Form-l, to the
Mining Section of the concerned district.

{3) Application fee:- (8] A Non-refundable application fre of Rs. 1000,

(b Above foe will he deponited in the Government Treasury under the following
revenue recapt bead: -

Major Head {0853)- Non-ferrous melal mining and metallurgical industry
Minor Head (8003- Other Receipis
{0229) - Miacellancous.
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ldentificstion of ordimary sand quarries and finstion of the Ceiling price.- |1} For
Scheduled Areas, on receipt of the application along with map, khasra for operation of
sand quarty leases by the concerning Gram Panchayat, the Collector shall, in acordance
with the opinion of the MDisrrict-Level-Cammittee, Sand Mining arca shall he identify,
demarcut (including letitude and longilude], ufter receiviug all inspection report, declare
the same ar quarry and ssigning ta them speeific names.

{21 1n the acheduled areas, it shall be mandatory 1o obtain prior approval of the Gram
Sabha fot declaring Lhe aieas of ordinary sand.

{31 The Diatrict Level Committee shall determine, district-wise, ceiling pwice per cubic
meter for ordinary sand mining und louding {louding rate, consruction of ramp,
lcas: arca approach road maintenance and ather reiated expenses), which shall be
valid for twu inuncial yeurs.

{4] Ceiling Price sbhall not include royuly. contributun W e Dislrict Mineral
Foundation Trust, Environment Ceas, Infrastruclure Development Cesa, tax
deducted at source and amount of other 1axes etc. as applicable.

6. Preparation and approval of miniang plan.- (1} it shall be mandatory (o preparc the

7.

8.

mining plun vnly by the gualiied persvn authorized by the Directorate of Gevlogy and

Mining.

{2} The approval of the mining pian will be done by the Deputy Director (Mincral
Administration) or Mining Oflicer posted in the concerning district, who is post
graduate with Geology subject.

3} 1o cawe, & technically qualified Deputly Director (Mineral Administration) or Mining
OMicer in nat posced in the district, the mining pian shall he appraved by qualified
Deputy Director (Minera) Administirution) or Mining Oflicer of the neures. distnict or
in rhe Directarate af Geology and Mining, whorver in autharized hy the Dirertor.

{4] In case of difficulty in preparation and approval of mining plan, and grtring
environmental clearance, assistance will be given 10 the concermng Sarpanch or
Secreiary. by the Mining Officer or Mining lnspector posted in the Mining Section
of the concerned distriet.

Period of mining lease.- The quamry lcare for cxcavation of ordinary sand shall be
given lor u period of Gve yeurs. The perivd of Gve years shall Le calculuted from the date
of segistration of the quarry leasc deed.

Procedure for providing quarry lease.- {1| The concerning panchayat or body shall
submit Re. 25 thousand per hectare or pant thereol as performance securicy through
challan, within 15 days from the date of declaration of mine by the collector in the
acheduled arca.

2 On reeeipt of such performance security, the aanctioning authority (Coflcctor}
shall izsue a letter of intent to the cunoerning Panchuyat/Urhan body.

{31 The cooncerning Panchayat/Urban bedy shall have (o fulfil the following conditions
within 12 months from the date of insue of letter of intent:-

(4) submit all consenis, approvuls, no-vbjections and such other documents as
may he required under the relevant lawa relating to lorest, enviconment and an
upplicuble befure commencing Uhe wining vperations;

(L} Shall submit Mining plan approved by the compelent authority.

(c] The lesace shall subntit all the forest and environmental ciearances approved
for mining af ordinary sand.

@] On fullilment of the cunditions specilied in sub-rule (3), the Sanctioning Authority
may grant quarey leaan fa the eoncerning Gram Panchayat /Urhan hody.

(8 If the conditiona aperilied in sub-rule {3) arc not fulfilied within twelve months
[rom the daie of issue of the letter of inteny, the letter of intent shall auiomatically
be treated as cancelled and the performance security submitted by the concerned
Gram Panchayat/Urban body shall be forfeited:
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Provided thut on receipt of an applicativa 1o this effect by the concerned
Gram Panchayat/Urban body, it ia found that sufficicnt rcason cxists for faslure ta
comply with the specified conditions within the specified lime period, as well as
apply for environmental clearance within the specified Uime period, the addivonal
periad ean he extended by the callectar til) the enviconmental conaent is nhtained

9. Mining lease deed to be sxacuted within ninsty days.- (1| Where a quarry leasc has
been granled, a quirry lease deed shall be execuled in Form-[1l and registered under
the indian Registration Act, 1908 (No. 16 of 1908), within ninety days irem the date of
tie order granting the lease, and if such deed is not executed within the atipulated
period, the order sanctioning the lease shall siand revoked.

2

Where the concening Gram Punchayat/Urban body is unable Lo execute the
marry lease deed within the apecified period of ninery dayas, ir may, mentianing the
ressony, submil wpplicativn o give extension of tne with nup-refunduble fee of
rupces five hundred to the Collectar hetore the anid period.

(3] The Collector, on receipt of an application under sub-rule {2], ahall aariafy himacl{

about the adequecy and genuineness of the reasons for inability Lo execute the
deed and on being sauafied, he muy extend the period of ime by such additional
period ant excecding ninety days.

10. Genersal terms and coaditions for mining and Trade of minor minera) ordinary
sand.- {1] The lessee shall be responsibie for full-filing all the conditivns menlivoed in
Forear, Environment, Mining and ather consenta.

2)

&)

()

&)

(e

(L)

The lessce may excavate minor mineral sand within the aanctioned area as per
the mining plan and environmental consent after paying all the taxes fixed by the
Government.

The leswee shall do the work of excavution und extruclion in the sand mines by its
owmn and contracting out thia wark shall he complctely prohibited.

The leaaee shall be reapanaible to depoait the royaity as may be preseribed by the
State Government from lime 10 time at the rate of per cubic meler for the
extracted mineral, directly in the head of the Panchayat Raj.

An amount equal to the ceding price shall be paid Ly the lessee as premium
amount, dirortly to the head of the Panchayat Raj.

The lenace shall be reaponaible to deposit in the designared head of account, in
tbe District Mineral Foundation Trust (DMFT) as ten percent of royulty and other
taxes, on per cubic meter basis as may be preacribed by the State Government
from time to time, minerals 10 be extracted.

The tranait pasa for Tranpartation of mincral shall he issued, in the preacrided
Form-) {The Chhutlisgurh Minerals (Mining. Transport and Storsge) Rules, 20099,
after deponiting the Fixed coyaley amount and other raxen by the lesace,

Transit passca ahall be issucd ta rhe concerned Gram Panchayat/Urban body
from the Coliectorate, Mining Section on depositing the printing fee as Fixed by
the State Government.

The concerned Gram Panchayul/Urban body sball follow the following
cxcmptiona provided in Rule 3 af the Chhattingarh Minor Mineral Rulcs, 2015 in
the cuse of sund mining also:-

(& tlereditary putters, members of Scheduled Castes and Scheduled Tribes, or
their co-operative pocictics, who make Kavelu, utenaila, bricka by traditional
means, Shall be exempted from payment of royalty on the uee of sand for
these above Purposcs;

1 CFarmers, rurul ardsans und lubouters liviog in viluges Shall be exempled
fram rayalty an the uae of sand [nr their own residence construction,
construction or repuir of wetly or other wgniculiural work,

ic) There shaX ULe exemption in royalty on the use of sand for public
construction works to be done by Gram Panchayat, Janpad Panchayat, Zila
Panchayat or urban body on its own.
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11,

13.

13.

14,

18,

16.

(10} No Quarrying activity shall be done within two hundred meters from any bridge,
national/state Highway.

(V3 No Quarrying actlivity shall be donc¢ within hundred meters from any natural
wuler source, dum or resecvoit or any other structure.

(12) Excavaton work shull be dune excluding len percent area of the width of Lthe
river fram hoth the banka of the river.

{13] Quarrying ordinary sand shall be done only up to a depih of three meters from
the surface or bed rock in the river,

(14) The manthly returns of Quarrying in the preseribed form, in terma of clausc (a)
of sub-rule (20| of rule 51 of the Chhattisgurh Minor Minerad Rules. 2015, shall
be submitted hy cancerned Panchayar and local body to the eoncernnd coliector
on or Lefore the 15th duy of the following munth:

Pruvided that the transit pass shall be issued only afler submission
of updated details az mentioned above.

(15 In evay Quarry of ordinary sand, the criling price (on which sund is (0 be
lnaderd) and orher taxea shall he prominenily diaplaved.

(16) TIc shall be mandavory to foXaw the ordera iasued from time to rime by Hon'hle
Court/Centralf Stare Government/NGT and any other applicablc law,

(17) In casc of viclation of the provisions of these rules or the termos and conditions of
the agreement, the performance security amount may be confiscated in whole or
in part thereof by the Collectnr,

(18] M interest is nul being Luken by the conceroed Gram Panchayal in operating the
minex, and if the registered acif-help group or the onaperative society of the
uncmployed lucal, of the sume puanschayual upply (0 operate the mines, then the
District Collector, with the approval of the Gram Sabha, after considering the
applications through the District Level Comminee, may authorize for operating
the mines.

Use of information techmology.- The State Government shall be ahle to uee
information fechnnlogy rystema to cnaure the availability of ordinary sand in an
arganiacd manner. (t zhall be mandatory ta follow the inmructiona issucd hy the State
Government [rom e to time in this regard

Effective control on illegal Quarrying and transportation of ordioscy sand.-
Effective control on illegal Quarrying/transporiation/ storage of ordinary sand and
other minerals shall be made by the flying squads formed at districa and dircetorate
level.

Penalty.-Whenever the Grum Punchayat/Urbun  bLody is found (o be
Quarrying/atoring/tranaporting ordinary sand cxccpit valid authority, such work shall
be deemed to be an offense under the Mines and Minerals (Development and
Reguiation) Act, 1957 as amended (rom time to time and the rulea made there under,
and accordingly. such person shall be liable o penalty.

Appesl/Revision.- Natwithatanding anyrhing 1o the ennirary contsined in theae niles,
upped ur tevidou o respect of uny urder passed uoder these rules, shwdl be wnade
according ta the provisiona contsined in Chaprer-XIV of the Chhattisgarh Minar
Mioera) Rules, 2015.

Clarification.- Jn case of any ambiguity regarding to interpretation of any provision in
these rules, the provisiona contained in Chhattisgarh Minor Mineral Rules, 2015 and
Chhawisgarh Minor Mineral Ordinary Sand Quarrying and Trade Rutes, 2019 shall
apply.

Repeal and savings.- All Directions and ordecy reluled 0 Quarrying und rude of
otdinary sand, izsucd prior to theae rulea came into foror in the acheduled area, shall
be repealed for the scheduled area, once Lthese rules come into florce.

By order andl in the aame of the Governor of Chhattisgarh,
JAY PRAKASH MOURYA, Joinw Secrewwry.
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o e Unben Vehick Regleration Cortiicate

300l by Government of Chiotalsgorhs .

Rogn. Number Dote of ogn. Roga. Valldity
COMTOMIY  1346-262) A pov Fltnams

Owiney

St Noglper
112

SHOBMA AN S ’
!—IWJQ-M“ s

Addrens
S/0-BHWAN PRASAD SAMY, IV, SHIM A PAMA, MOR
O WARD HO- 75, SHLAF CARODA & M.Y DURG. Owrg.

0%, #0028

e )

R Candl
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‘ 7]

oval : (1-Sep-2023
TRANSPORT DEPARTMENT, CHHATTISGARH

PERMIT IN RESPECT OF GOODS PERMIT (HGV-GOODS

PERMIT)
PART-A
€CG2023-GP-6079B
SHOBHA RAM SAHU

ISHWARI PRASAD SAHU
SIO-SHWARI PRASAD SAHU, 212/K SHITLA PARA,

MORID WARD NO-35 BHILAI CHARODA B. M
.Y.DURG, Chhettisgerh Durg-490025
CGOTCNID29

12-Aug-2023
ASHOK LEYLAND LTOAJ3526/52 T TIP

MB1JLHDOPPKWE380

PKPZ117612
Goods Carrier

6. The routs or Toutes of the area for which the permit is vaild:

Region Covered : CHHATTISGARH
7. Validity of the Permit : From: 01-8ep-2023 To: 31-Aug-2028
8. Load Capacily of Vehicle :
(7) Gross Weight of Viehicle 35000
(¥) Uniaden Weight 14494
20508

(W) Pay Load
9. Nalure of Goods (0 be carried

pepohay R
Date 01-80p-2023 W« '

"



The Oriental insurance Company Limited

iINSURANCE CERTIFICATE CUM POLICY SCHEDULE
pUBLIC CARRIERS OTHER THAN THREE WHEELERS
AGE POLICY -ZONE B

bide Assietance included in this policy - Toll ires No. §4476423 1.1_........-]

: 19130031/20202194 PrevPolicyNo : -

O Cover Note Dt
: 171632019 issue Ofics Code : 191300
: SHOBHA RAM SAHU (GSTIN: 0) tesve Office Neme : ooamwsn)n:
;. SIO ISHWARI PRASAD SAHY Address : mc.mzn.1 PANCHPED!I NAKA, RING
221K SHITLA PARA MORID WARD NO ROAD 1.
3%
BHILAI CHARODA B.M.Y. DURG
490025 RAIPUR CHATTISGARH 492001
DURG CHATTISGARM 490025
Tol Fex/Emal : [ /TAB96T874T INA Tol Fax Emel mamwmmsm
Lead/Breskin No: /
S
Dev.ON.Cods  : NYOOO0S00D0TO HARSHAL § THAKARE
Agent/Broker
Address

MISP Code : AADDD0156847 MISP Name : WS. PINNACLE MOTORS THRISSL MISP PAN No : AAGCPBOSSL

Period of insurence : FROM 16:13 ON 11/08/2023 TO MIDNIGHT OF 10/00/2024

Collection No & Dt + OC 9105002870 - 11082023 GST INVOICE NO 1222280045 UND

Gross Premium 84,946 GST : 9,054 Stamp Duty : 3 Tolsl - 74,000
Geographicsl Ares : INDIA Ares Extension :
e e e it rmn s : - . e e ._._-,,__._-_.__
“Regisstion  Engine No. & Type Of Body Year Of Seating Cap Cubic
Mark 8 Place  Chassis No. Make - Model Type Of Fuet GVYW Manf. (incl Driver) Capacity
NEW PIPZ117612 ASHOKLEYLAND  OTHERS 35000 20234+ 5700

Uas2s TP es-vi

. MB1JLHDIPPKWE380 DIESEL

. nrr . e e s - e - —_
Tha inasemd la and indamnifiad § the vehiris i read A7 Auan stharaies then in eremem b, Wi Catvachda Rrns mrnmnent

70



lumdon
DoB
is hcanced o Grive Uw
[ venicie Class
Oute of latie
l mﬂﬂm m

‘Valid 1 (Noo-Traneport) 04-12-2633_Bads

ARD NO 7 JHEET
JHEET.DURG

. BG-

ingia




Annexure-10

DISTRICT SURVEY REPOR
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LOCATION MAP OF GARIY ABAND DISTRICT
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1. G
(INTRODUCTION)

ARG WER ¥ Wi, 39 IR adarg Rada ey 3 IRREmTewe 1419, e
ésaﬂa'ﬁzowa%ﬂﬂ?ﬂ'ﬁﬂﬁiwwmﬁm1o$mnﬁmﬂﬂ‘mﬁqﬁuﬁa
I

foaen wdgm R AR 1 &1 7= IR figfe T o9 3 43 AN
UEAM W8T & B AGAG AT S WHaT ) ARV 3 A4A B ugEE aAul IHD)
sauvam el AR WeEl A Fraca oEl @ & gfifie e s wifte) R
WIE ) RS T qen 43 ¥ T B UvEE WRE B T B B

THST W R 4 & I 2q foer wie wafew dum fakm
uttrevor (¥andue DEIAA ) W@ Rien wda e fraiw afifa (@i DEAC Jgmi
&g @f¥s (Minor Mineral ) vd ¥ (Sand) 3 &9 (Mining) 3q wWiawwr Jamfea
(Environment Clearance) 37 3 fag ¥ 9

T RuE ¥ aRaEz o &1 afa, q-faem, s=9 3@, oa, @, sy
vd Riad sl @ Wl v aFer 4 1 @4

TRarag foen o1 foior 1+ a8 v 2012 B AR e 3 fae= |
gam) faen 9 5 aslfid Fawm TRaEE, R, gu, fFtww (m) 7 awin afafa
f&d ™| faar &1 &3%d seso T fHA. vd FHEA 597653 €T 332 UM wurHa 2
Rz e scfrang TS 3 3w A F R 2 g7 e adia gdao R A
foft e wom ey SR ¥ 19 482057 @ 21 02"as0s’ wmiw R qd ¥ 81
514222 ¥ 82 43"14.22' [Hf ITTR B A Rum 1 aF R SR ¥ vaqR I qF 4
YR 9 I WS B Hrawid) e aur R ¥ 3w 3 Fiye S AR oftew
A gt et @ R 2 TRae R R e e AR 3 R A g
Reua 21 wfom, g, WRIET Aivar, FqRowm e R @ e wew 2) 38 faen
weF Al | vt AfY qB g ¥ R 3 wuw 9qE v e el 7 uee
Tt g 92 21 < e qdff 1@ ) TyR | afm o e aga oRd 2
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2. o ¥ w9 srfeemaY w® fagTm gfe
Overview of Mining Activity in the District

TRarazg A 4 7ea w1 4 A @ieugs, e iEe, Beffuer, Yo,
W Al T o W 21 AW vF raTdeuzs @fa &1 @ I T 8 v 2
fog #fsg ¥ flam 3 wrem 4 Lease 37 3 afvar A Wl adm= & Idga v
gfra (weffucer vd WareT wer) v a1, (Sand) @1 &=9 & v 2|

Rid 3 weffae @ 40 WA oW A, weden, RN, T gt
I @ geft e @ ama U ¥ Wwifao 21 98 fd @1 |fe Tee g @ g
e 2) 3w IR A 3 vafda B9 I ARl w@ e 9 W afw 3 Feri
Ao 2 R ¥ P 23 oM T A, T, Y@ 9, W@ T, g T
@ f&R Reua 7m daal @ g wafda 8 @ 2
WURY ficdl @ god @ @eM A W o ¥ waifam 2 w9 @ v feiw o @
fay ford @ A= Al 4 wERY swer w9 @ A (@ fmfa 2 ) @ @@A

Fafa @ 9Rag Al uraE 3 WY 9 fear war €
3. saReafy, &3 Ak fARmmIm &1 F1arRty 3 T A 3§ @ 922 31 -

List of Mining Leases and Sand in the District with location, area and period

of validity
(@) af o weifaer/ Fger gget # 4@
5.0 | Name Name of Address Mining Areaof Status Obtained
0. of the the leasee and lease Mining (Working/ Eavironmental
Mineral Contact Grant | lease (ha) . : Non- Clearance (Yes/No,)
no of order no Period of Minig P"M':.::“"" working/T | If Yes Letter No with
lessee & date tease (Imitial) (15tU2nd...revenal) emp. Wor date of grant of K<
king for
dispatch
ete.) .
| 2 3 4 5 6 7 8 9 10 12 13 14
1| Dagsione Pramod Raipur 0112 1327 0112- | 3011 [ o102 2203 Working Yes | 25102000
tiwan 2000 2000 | 2031 2001 2017 =
2 | Ragsione Rajendra Rajim 13-10- 4“2 13-10- | 12-10- 21-03- 1y Working Yes 07-02201°
gupla 2006 _ 2006 2036 2017 -
3 | Magsione | Ajay jadwani Basin 10-07- 177] 06.03. | 05.03. s s Working Yes | yr03.20c
2008 1178 2008 2028 iy
4 | Magsione | Mokan sahu Borsi 03.01- | 30-01- 22-03- Workin Yes L0320
& 178 2007 | 2027 peita & g 17-03-201
5 Ea_tlln Smit Priti Mahasarmu 138)140)1 Working Yes
bricks sherms ™ Ze ;;1';:1‘1';; O Bl | S | %y 25- 102011
| 1158)159) 2011 | 201 201
160
6 Nagsione Pramod Rajim 16-12- 23418@ 13-02- { 12-02- 13-12- 22-03- Working Yes 103201
chhallani 2007 13 2007 | 2037 2007 2017 e
7 | Nagsione Kamal Rajim 1313)131 Working | Yes
. 22-07- 2207 2107 25-11-
Eshani 2009 9%1'?'2’30]2;3 2009 2039 2016 & 25-10-2014
8 Nagsione Lalit Rajim 31-08- | 08-10- 27.08- 22.03- Working Yes -
mohedik s 843@27 | 010 | 2030 2010 2017 07-02-201°
9 | Nagsionc | SawamTikes |  Basin 200 [ 1017104 | 2404 [ 23.04- | 0200 s Working | Yes | ¢ 10.00)
2002 9 2012 2022 2017 .
fa Sa Tiles Basi . forki
10 gsione aram Ti Sin 15.12- 1307 1512 :;. 15412 22.03. Working Yes -
2002 2007 2027 2007 2007 o

C:\Users\user\Desktop\Gariyaband_DSR1.docx
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-

il | fagsione | Dharmendra Basin Working Yes 17-03-2007
parmar a 100610 | 1509 | 13.09. | s
o7 2012 2022 .
13T Magsione Santosh Rajim 153;152 Working Yes
upadhyay .
o | seenes | 2202 [ W1 g s 07-02-2007
i
il Nagstone "i:::::} Rajim 2;;:- m 1 oz‘-ml)i- sz:-);g- o IgZOI 22.03.2017 Worlung Yes 07-02.2017
upadiysy 1<
1Y ll;u-;.slom Bhgg;:““ lell'ﬂ |21('):2' 1461 l;&:g. m.zo‘.l‘o. 0276?-3" & Worklng Yes 07-02-2017
i Magsione | Ramesh sahu Borsi Y 30032 02-01- 01-01- 02-01- 2220-01- Working Yes 17-03-2017
2000 2030 2010 17
] agtone | Aniw saha | Busbimma | 15:02 a7 1502 | 1402 | 2105 Working | Yes | o7.02.2017
1% | fagstone | Rameshsasho | Bhasera 11-03- 10271102 | 01-03- | 28-02- | 21-03- Workin Yes
2015 911031 20010 2041 2017 & ¢ 07-02-2017
] Mtagstonc Jai maubi Fingeshwar 17120§21) . . . Working Yes
mela & z2p3pe) | 502 | PR | M & 07.02-2017
35
i Hagsione Smt sarita Rajim Z;D'Og- 10&2"05 0216?;' 02%';);' & & w0l’king Yes §7-03-2017
saraf |
M Nagstone n l‘l;.:‘lll‘l Barbhants I 12]“]‘5 0:;12' 0260;“;' & & Workmg Yes 17-03-2017
ies
23 | Magstone Yosg:'rn Basin 225;:3 1416 2;)04':2 2:£‘8, Iy Py Working Yes 03-08-2017
RE llag,\'lone Sadgum tiles Basin 17-12- 1327 3100 30.01.- 14-12- 22-03- Working YQS l7-03-2017
1997 2008 2028 2008 017
| e [ e T s | e lmE] s | | Ve | Ve | g
| Magstone | Gumkripa Rajim 29.08- 26-08. | 25.08- [ 22.03- Working Yes 03,
| poishng | 2007 131:_?131 2007 | 2007 | 017 s — . 17-03-2007
7 Magstone ai maa ipur N 3 orking es
bhawani & ep3ima | 1502 | 12 s & 07-02-2007
3M3e
% Mlagstone inl‘ns‘::::ic e Raipur Py 583 O;I(;t:go 026;;);- Py Py Working Yes 03-08-2017
19 | fNagstonc | Santoshi bai Basin 14-11- 1012 13-05- |2-c]o§- 2 21-03- s Working Yes 17.03-2017
sinha 2002 - 2002 20 017
| Dagstone Vinita Basin 05-05- 1027)102 | 05-05- | 04-05- | 31-03- a Working Yes 17.03-2017
sharma 2009 8 2009 2039 2017 i
1| fMagstone | Ramwishal Basin 26-03- 1014 | 260 223)42):- 2:602- s Working [ Yes | 5.03.2017
, ogre 201 2000 1 2026 1 200
32 Magstone Ranu lal jain Basin s 1012 l:;;;— 02‘620;" 2220‘0;' & Working Yes 17-03-2017
I
i3 ||ilg‘|0l‘l: Ishwar ﬂs"l Bhasera 2226?;’; 31 |23;’:° l;&‘;g' & & Working Yes 17-03-2017
34| Nagsione | Bhawame Basin 1472@1) | 07.0¢- | 0609 Working Yes .
shirwas & ure@2 | 2002 | 2047 & & 03.08-2017
i3 | Nagstone | Yadmam sahw Rajim 22.'06:9; 1460 0266?3- (;.;-‘?;)- Py Py Working Yes 03-08-2017
e Cirenile Narroltam Deobhog Working Yes
0709 | 06-09-
satw .3 w 2017 2047 .1 & 03-08-2017
7| Magsione Rm;:’i:lul Basin 3;(-3;- 1327 33(-3; 2;6;);- l:‘;?:- s Working Yes 07.03.2018
X | fagstonc ] l:::r'::d i Fingeshwar : 78 Ozlag:- 2;6;);- I;;ll):- Py Working Yes 07-03-2018
i | fNagstone Kishor Rajim 19:07- | 29-04. Working Yes
sachdev & 75 2002 | 2033 & & 05-03-2018
1t | Magstone | Ratanisl sabu Basin | 230-?:- 1450@2 029-0(1):- 029-0(1):- 0:(-’:);- P Working Yes 07-03-2018
i1 1 Magstone Vikas Basin 05-05- 04-04- | 12.03. | 13.03. Working Yes
- chaurvedi 2000 | '8 | 006 [ 203 | 2018 & 05-03-2018
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Details of Royalty or Revenue Received in Last Three Year
4. froa & auf @ R Mu—wfra F o e T v 3 @R-

Minor Minerals
AP | fAcha ad [ wite |l @ gra aera
01 2016-17 18481951
02 2017-18 23136900
03 2018-19 34875184
E X 58012084

4-1 figa @ auf & IRA Mo SR § T IR & =NW:-

oue | ad [ Wiv 9§ wa Saed
01 2016-17 20560
02 2017-18 32419
03 2018-19 22001
Fd 74980
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s.fed A9 a9l 3 IR W A o w@fE T TR 3§ @-
Details of Royalty or Revenue Received in Last Three Year

Sand
@) ‘ .
TS | fAcg ad I Frow | O™ garadal
T e
01 2016-17 4808100
02 2017-18 5020550
03 2018-19 10747200
A 25575850
s fiod o= aul 3 <M o1 T W 3 IR B WR-
@)
FATE | 1Aeha v Aq & SR & AN (oW
¥)
o1 2016-17 240405
02 2017-18 251027
03 2018-19 214944
e 706376
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6. R A wawet A Wl A vixa-

Sendimentation of rivers of District

Deposition of sediments in the rivers of the district is due to the heavy rains and
flooding in the upperstream.

Erosion is natural process, wathering, corrosion, or abrasion can reduce a
material into smaller particles. Normally, these smaller units are relocated by water,
wing, ice, or man. Erosion removes to soil, organic material, and other valuable
resources.

Once a material is broken free of the larger mass, it can be carried away
an deposited elsewhere. This process of depositing eroded material is known as
sedimentation. Some indications of sedimentation are sand dunes, mud in the street
around drains, and decreased water holding capacity of stream, reservoir, or pond.

Sediment is responsible for more stream and river degardation than any
other pollutant. Deposits of sediments in ditches, streams, and rivers reduce their
capacity to store water resulting in more frequent and severe flooding and increased
property damage. Accumulations of sediment may result in severe damage to storm
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drain systers. Many millions of dollars are spent each year to dredge our state
waterways, to remove sediments from storm drain systerms, reseroirs, and water
treatment plants, and to repair flood damage.

Erosion and deposition along
a meandering stream

g I
Fe R4

el

Meanders getmore exireme with time. Deposition atpointbar keeps up with erosion at cutbank

Sediment in streams and rivers causes the most damage to aduatic life by
severely impacting aquatic animal habitats and degrading water quality. Areas needed
for reproduction and food sources are destroyed when fine silts cover the sand and
gravel streambed. Decreased clarity of the water prevents sunlight from reaching plants
resulting in loss of aquatic plant communities. The result is a reduction in the number
and variety of fish and other aquatic life. This impact ofter can seen for many miles
downstream.

Several "best management practices" (BMPs) have been developed to
control erosion and sedimentation. Erosion control prevents soil from dislodging
and becoming suspended in runoff. Sediment control removes soil from the
runoff.
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SAND DEPOSITION AT BANK OF RIVER

Stopping soil from eroding in the first place is more effective but also much moe
difficult to integrate into a construction schedule. Controlling erosion by
establishing vegetative cover is by far the most effective type of erosion control.
Clearing and grading in phases as needed reduces the area of exposed soil and
preserves topsoil. Seeding and mulching, both temporary and permanent, must be
done several times over the course of construction to maintain adequate soil
protection.

Silt fences, settling ponds, and inlet protectors all trap sediment on construction
sites. They receive runoff, allow time for suspended solids to settle out, and then
let the water slowly continue on its way. They do not work as filters to strain out
soil particles or the pollutants they transport but reduce thier entrance to our
waterways. Even at their best they have limited efficiency. A good job of erosion
and sediment control might be 75% effective. Some off-site sedimentation is
unavoidable.

These erosion control measures, properlyimplemented and maintained, are the
best management practices of sediment control on construction sites.

During all phases of construction it is neccessary to prevent silt and sediment
fromentering the storm drains that empty directly into the nearest creek or pond.
This is done by covering the storm drain inlets downstream from construction
activities with a dam of geotextile fabric. A gap at the top edge provides and
overflows in event of extream flooding. These inlet covers slow the water flow to
allow settling time for the sediment and to let clean water slowly seep through the
mesh.

Temporary ponding in the street and around storm drain inlets is common and
may last several hours or a day. Ponding can be dept to a minimum by frequent
cleaning of the filters and roads. Even if construction is not taking place adjacent
to the inlets they must be protected from sediment carried in from work areas by
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construction vehicles. Some flooding is inevitable, but with patience and
cooperation we can make a positive impact on the health of our streams and

rivers.
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8. o ¥ qf Swai @1 A : T, gfy, sam ofy, = Wl
Land Utilition Pattern in the district: Forest, Agriculture, Horticulture,
Mining etc.
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Physiography of the District
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o 21 Rl ¥ afere ST 31 W Wi o A 043 M, G AT oF A 10 fo R
o e § @ @ Rl A d Rera 2 aen Eaw SO w1 wre wR ad 3
236 M. HI BER ¥ 4.5 A SR WRew ¥ 9 3 gafar o & fem 2

&, |Ren /aedia 3M1efF LR Wi g
H1 T (FaR W)
1 2 3 4 5
1 |fFsR 20°-48'-46" 82°-28"-38" 427.27
2 | nfvarEe 20°-57'-46" 81°-53-05" 726.12
3 EX 20°-37'-58" 82°-3'-37" 714.62
4 fﬁg{ 19°-53'-55" 82°-14'-03" 670.52
5 | daum 20°-17"-36" 82°-14'-03" 301.53
fn-,-[ - - 2887.06
Rainfall of District Gariaband Y .
A= .. #

e aq 2016-17 qy 2017-18 aq 2018-19

3l 33.0 0 134.7

E 277 452 292.5

Ed 845.7 7918 572.9

R 13959 14909 14889

T 1448.0 12988 3274.6

RaaR 1614.5 1002.1 810.7

IR 285.3 375.1 122

AT 0 0 0

e 0 0 2493

a9 0 0 22.1

HEd 0 40.7 29.7

s 49.0 0 46.7

11. fEtarsh ik @f = su=

Geology and Mineral Wealth

Afasm —RaET faen swflvme aog 3 7 gdf arr § Rua 21 3w e ardin wd
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~MAE SHOWING GEOLOGY AND MINERAL DFTAILS OF GARIYABAND DISTRICT
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S.no. | Nameof | Total | Placeof | Altitude | Portion of | Length of Average Area
the River | length Origin at the River area width of area | recommended |  mineral
or in the Origin | orStream | recommend | recommended | for mineral potential
Stream | distric Recommen ed for for mineral | comsession (in | (in metri
(in ded for wmineral consession (in square tonne (60
Km) Mineral consession meter) meters) of total
Concession (in mineral
Kilometer) potential
] 2 3 4 § 6 7 ] 9 10
18 Shringi 486 0w 15 km 10 400 4X10* 10.23XI1C
. Rishi
| Mahanadi Parvat
Sihawa
3 Pairi 92 Bhathigarh 493 50 to 70 Km 20 150 3x10° 14X10¢
Nadi Gariaband
3 Sukha 96 Malewa 290 10to20 Km 20 150 4.50 x 108 14X10°
Nadi Donger
4 Sondhhur 43 Nacv)‘r?insf:ur 1010 30 km 20 150 Ix0f 14X10°
5 Baghnai 45 Glgn:ng:;tti 275 5t0 10 Km 10 150 1.35 x 10° 0.36X10
. 1 Koraput 457 Sto8km 6 100 0.6x 10° 0.925XI1C
6 Tel Nadi Odissa
Drainage system with description of main river
S.ne. Name of the River Area drained. (sq. Km) | % Area Draived in the
District
1 Mahanadi 2335.63 2.03%
2 Pairi Nadi 3050.00 60%
3 Sukha Nadi 664.72 100%
4 Sondhhur 872.36 25.29%
5 Baghnai 357.10 100%
6 Tel Nadi 22818.00 5%
Mineral Potential
Boulder (M Bajari (MT) and Total Mineable
Migeral Potential (MT)
2 3 4
- 10.23X10¢ 10.23X10%
- - 14X10° 14X10°
- - 14X10°¢ 14X10°%
- - 14X10¢ 14X10°%
- - 0.36X10°¢ 0.36X10°¢




A Foge} (@S TrE) TRAEE, BwiNTe

AT YR (¥R A 72, KM W), e-maii: mininggaciaband@email com

Annexure-11

whiw Y8 /af /A% /2023-24

& Pfwaer afwet
frwifra wigia

//aen/ /

nRawe, f=is 2.9 /0 §/2024

® TR TS TG 7-7/2004 /XN f&A® 15012024 & AW whm, oxfwmg R @fw WA
R W W wEE A TR TR TR F TF TS T 7-7 /2004 /XN RAIE 06.00.2023

PR T &1 1eA faa @ 2

T /oRaE R W fEe o deum ¥g S 03 A

®. | aam

RIS W A

fegia GaaT0 |
&3

1

2

3

T E L]

5 gAm €z g, Gy Prdes, 8103528838
6 #N M= R, R Rags IRSE, WRawe,
7567812183

TS, fadez &

02

1 20 @ o,
R TedleeR YR 0424235416
2 AN fa TR AR, 99 fFrive o e
9479190651 : :
3 St BrEE AR, VRS A AREH,
9424243138
4 i g = WK, G AT 8103828636
5 A W= gy i R afed, TRang,
7587812183

1% faue GAR HERION, .
sfma afvem (o) ez /gu

" 9589219993

2 s 9ty Rig Iogn, TN aEEEeR 9,

9926684498

3 Rl dam, 9 P, ar @,
8319558621

4 A wrEE A, TEE I AR,
9424243138

s s gaw uw ug, WA 9w 8103620838

6 N M= orpR. fren aRee JIRE, RawE,
7587812183

1 9 [OTe GAR FIERI, SR SReTh
(xrore) TRATET / T 9589219993

2 o v O, TR AEAIESR 7879842733

3 o Zon ye Wi, P, o T TRaNR,
9476217912

4 A FrrEE Ay, TEEE @i AR,

D Amining\my AOIMPRIAINING NV 1eetes WA sstas WD dnse

¢



0424242138
5 s g uz g, G AT 81036260838

6 M W= I uRae s, TRamT,
7587812183

9981015698
2 N R TR, TR, AT 6266726535
3 A foravies o, s o dRQR, 7000928710
4 A BEEA A, wERE @

9424243138
5 A g w7, @f P 8103628838

6 M W= 3R, frer oftEEs ARard, nRaEz,
7587812183

06 [HIR [ 1 A v Bad, G4 TEAEE 9660274779 e g
2 ot s A wg, Friws urn s, .
0479167249

4 A T T, WEAE Wiy A,
9424243138

5 o g9 o g, wf Frieee 8103628838
07 [Twm |1 G A 9o, ST SreT (RAea) SaR R AT o

8770918864

2 M ATEne A, EIERR, AW 7697807962

3 N sirrrd TR Frées arn 3, 9424170900

4 A SIS AN, WETIE TR AT, 0424243138

s s PN W% g, WA e 8103628838

¢ N W TR, foren wRaes AfreTd, Rz,
7587812183

05 |WAER |1 SN (20w O ST OeTs (o) HqR T AR 83
g AN

IR T Jnfea a3 ¥ waq i efn ¥ aly S /oeer 5y o
# Rufty #§ wraa # IR IR Tray giftas w91

i 4 T wee &)

WA — IR
q,suNl
y. #HiE JAY/ TR/ NE /20024 Rz, R=ie 25‘ ol /2024
wifaf, -

1. ﬁmmmwmmmmwwmw
ﬁm-mgv(wn)aﬂqwmﬁﬁﬁnl
2. WHTa®, mﬁaﬁmuﬁmﬁa;ﬁmﬁgam—mmmmm
foren- ®mn) qwmi [
3 mvgam:mmaw
4. W WAt 9

om— R

”“v“
?’ﬂm-ﬂﬁuﬁz @)

D:\mining\my document\Mining 2023\letter 2023\Letter 2023.docx

9%



R T T

e Ry
LEn ]
o, AR=-492
2““‘7-1/2004/xn. T T, 3T T, RS
e v T - T0ep4 ]?‘Jw‘.w,, - - )
- | . ADm MmO J m’i‘m“a“aoﬂ__l
fova - m#&wmmem@i/m/w«h&“m :
Asum R |
wol - R & weeaw frdw Rt oson20za. {7 VRl sﬂ)
—— —-—- .- -

mmmmmm.mmmm "'_

W.PLPIL) No. 212020 W W.P(PIL)N0.6672023 # W siRRa andn Rwims 00012024 &
uﬂmi{&ﬂmmmmmamﬁlwmmmﬁi
w8

2/ T frén o TR, o5 @ 46 TR A M A 3 arpew #
ﬁwmm&mm?‘mﬂ—
21 20 B gt R % afieill @ wi 9rR /o W T PriT 33
' g wiu B miw Pl 4 el B 3t swEa / ReE @ wieie Sl
 frEie= TR TR v W e 9w W P @ s
WA g R RN W Gere / 9RvE /afi B & saited e

wiHf i = wRER ™/ R
T R ghiitan R APRT By S0 A W)
3/ o o Prdn w g @ AT R o iR ey .
WA i~ IR |
( o zary )
Wi
vfmng ran
oo et fAam
QUIBAE QW 7-7 /2004 / XN, TN IR, W/ TR, i

TR — : 15 JAN 1024

1. Yo Hitw @ Rl o SRS, o wiw wrtee, S, el W,
T TR, IR TR,

2 mﬂhﬁmmmmm wiw-8 % 1.

TR, 3T TR,
3. SyHwiee (@ gen)/ e afend s am. afy s, -
o 3k gud v arvaw wdand) g SR
¢
T T
o arm fm
)

h
LI

e
L]

R MORT v T
___—-d&&’&br- { .’@' 2 0{3;3‘1':7'9 PN

98



an

SREAULTL BT
- N

v

e v
WA yem My

- Yiturem
HFLTLID, XY NER =402 902 p g 7073
il & 7=1/2000 /31,

o, am R arew o, Rl

»
ot R 4 M 00 S 404 gy

R - wiw 4 & o a WPy & ofla groem /aRuEH /AT T

w0 ) Amum w I PR
el = i ol s ﬁ‘w.uwm::mlml

O e Troe Wit R
W.P(P)No. 6672021 X WRIM 3. W.p.(PIL) No, 2172020 1 NPT TIATET
TR ifitw sinfin amn R9iw 0400 2023 W 22002023

) —
TR T aamra oAl g o JnRa srén o 04.06.2023 T

. 22002023 W Drumh wWew €) WA MEW ITTIS 04082023 W

Wowrren MPRR v afveel oy g W P wie /esao-71/%
CIR)/ 75, 38/ 1906, RIB 16.00.2023 (Oramfn ) & Anarm ¥ ¥y o arm WAl
B 3% I/ R/ T S gl ol doum g wE koS

aiRr ffraw, 19s7 M um-z1 % IRBRI oourl % asq adadl
Nuﬁgﬁfﬁmﬁmﬂtl

T2/ W S e BT BT T die amdn fenis 2208.2023 ®
"R 4 wwy B - W @ s ofol ¢ adu S /ada sReER s ale

IR B Gl % T sum g wm AR affe (R iR )
‘1957 _4 Rty wmernmtn 3Rfrm W A= a@—e(1). am-4(1m), uR-210),
uRI-21(2), AR 21(8), WR-21{8), T=-11(¢T). 21(8). TRI-22, UrT-23() % TTERR &)
3/ IR W R 5 ale Sram A AT um @ R I s P
(R afv AP ARFTY, 1957 ® um—e(1) W@ 4(1)@F) P IHg o7 aw-21 §
W Ik )

ary ax @3 ¥ amm € 5 wle T/l oRuen /3 searw @
sfrsin ool % aRI-23(0) FTAR YOOl B WeE e iR ami-21(s) SgaR
wshen wftr frm onm £, W WA Ores g O el O SO
ngﬁmmm)m.wfmm
 aEe AT (Prosceution) B) BIRITH (52 T B TEoN B TF €1
4/ s P g onen & 5wl v =grrere oedeg o R M
dwrr 2 qRden A {0 witm wTw TR O afll @ 9l IR, WRaER W e

R et i DR 3 farwg S Wi ¥ PR s Srdan® frm ey
'\jﬁﬂﬂlﬁ:-

(@ scanned with OKEN Scanner



.

41
42

43

44

45

46

47

40

Eﬁaﬂ!m(ﬁmaﬂ!ﬂﬁmm 1957
amy-
T ot Puifa aftem zve AN 05 M/ = mm:(&@ﬂﬁ”ﬁ)

TR 9 AW w v B M odeve el g
NPy £ -

Tyt TwT mofa o e Ol 4 o a9 oG
TR | W AR, PR Oy ol ony waeR o B e W R
m_ﬁm" R 1 0 B U Ouran w9 wgR I e amd
v JmarEE wedm me v o)
frm ol 3 ot e, sy SR G o sfarm 4 Wt g ameent
wferdl ¥ gW am S omd( S afn @ g gt Wt e, I
et T 3 oigwe R 9 W e afRrd we D um-22 AR
wP Tem marea ¥ e fen an )
3% TewT at et @ atu daw @ s A v § o @
nyR: TN AR A B W TR, I e TR Sl 3 ol 9 W
afvard wa A S wEET A o @ W aRare SR R o)

A ¥ o, qfe, wRee o qufiew fem @ e wEwu_gRSgw

win g wrmh R JHy

s e i/ WTRE &l B R T W al @ R
Prreh < R w43 g 8y W W g v /sl a ol

s #3 IR, T e, PRI w A S o A
o )

mmﬁﬁmuﬁm/mdw‘mwm‘ﬂ

“ WWMHWWWE'E'

w1 mﬁmmmm/mﬂml

s/ o waes Pridm v o 3 9 B ! j

o ' ,
{ o wwrn )

Rre Wit

PRI W
wfyn anA

 scanned with OKEN Scanner

Scanrad v CamSeanngs

i

}oD



